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cr RAL ADMINISTRATIVe TRIBUNAL 
GUWAHAT I B ENC H, 

147 o.A./L 	No. 	• 	• 	of 2001 

3.1.2002 DATE OF DECISION • 

S 	Diesh Kurnar Deo. 	
PETITIONER(S) 

Mr P. Cogoi and Mr P.K. Boruah 	
ADVOCATE FOR THF 

- 	 PETITIONER(S) 

VERSUS 4 

The Union of India and others 	 RESPONDENT ( s) 

Mr A. Deb Roy, Sr. C.C.S.C. 	 ADVOCATE FOR THE 
RESPONDENTS 

THE EHOEVBLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

TLHEHON'BLE MR K.K. SHARMA, ADMIN{STRATIVE MEMBER 

1. Whether Reporters of local papers 	be allowed to see the 
judgment ? 	 . 

.2. To be referred to the Reporter or not ? 

Whether their Lordshjps wish to see the fair copy of the 
judgment ? 

Whether the judgment is to be circu1ted to the other Benches 

WV, 
Judgment delivered by Honble Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.147 of 2001 

Date of decision: This the 3rd day of January 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble MrK.K. Sharma, Administrative Member 

Shri Dinesh Ku mar• Deori, 
Ex-Sub-Post.m aster, Roing, 
Resident of Postal Colony, 
Naharlagun, Itanagar, 
Arunachal Pradesh. 	 Applicant 

By Advocates Mr P. Gogoi and Mr P.K. Boruah. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Communication, 
Department of Posts, 
N e w DeThi. 

The Director of Postal Services, 
Arunachal Pradesh Division, 
Itanagar 	 Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

0 R D E R (ORAL) 

CHOW DHURY.J. (V.C.) 

This is an application under Section 19 of the 	Administrative 

Tribunals Act, 1985 assailing the legality and validity of. the order dated 

14.11.2000 dismising the applicant - from service in the following 

circu m stances: 

The applicant was appointed as a Postal Assistant under the 

Postal Department in Arunachal Pradesh. While he was posted as Postal 

Assistant in the Office of the Sub-Post Master, Naharlagun, Itanagar 

he was sent to Roing as Sub-Post Master, Roing and he joined the post 

on 3.8.1999. While the applicant was serving as such a disciplinary 

proceeding under Rule 14 of the CCS (CCA) Rules, 1965 :as iñitiatd 

against him vide Memo dated 12.4.2000 for alleged misconduct resulg 

in shortage of cash amounting to Rs.43,228/-. The applicant submitted 

/ 
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his explanation. The department appointed an Inquiry Officer to conduct 

an enquiry. During the enquiry the Inquiry Officer did not examine any 

witness nor referred to any documents. The Inquiry Officer, however, 

in his report, dated 31.8.2000 mentioned that the whole amount of 

- 	 Rs.43,228/- involved in the charge was credited. IN his repott the Inquiry 

Officer stated that charge 	No.7 	was not proved since all other charges 

were admitted by the applicant fully and unequivocally and further stated 

that he did not want to proceed further. Accordingly the Inquiry Officer 

• 	 closed the hearing and forwarded the report to the Disciplinary Authority. 

The 	Disciplinary Authority 	by the 	order dated 14.11.2000 	held that the 

charges were proved and accordingly ordered the applicant's dirnissalL 

from service. The applicant submitted , an appeal before the Appellate 

Authority. In the appeal the applicant, inter alia mentioned about the 

deposit, of the entire amount and prayed for lenient view on the basis 

of his past antecedent. By order dated 13.3.2001 the appeal was also 

dismissed. Hence this application assailing the legality and validity of 

the impugned orderd. 

The respondents contested the claiiii of the applicant and 

sub mitted their written state m ent. In the written state m ent the respondents 

contended that the applicant was provided, with all reasonable opportunity 

before passing the impugned order. According to' the respondents the 

applicant admitted his guilt and accordingly in due course, on the basis of 

materials on, record he was dismissed from service. The Appellate 

Authority considered his appeal and his appeal was also dismissed. 

We have heard Mr P. Gogoi, learned counsel for the applicant 

and Mr A. Deb Roy, learned Sr. C.G.S.C. at length. From the materials 

on record it appears that no witnesses were examined, nor had the Inquiry 

Officer referred to any document. ' In the report the Inquiry Officer 

mentioned that the charged official pleaded guilty in respect of charge 

Nos.1 to 6. and 8 fully and admitted these charges unequivocally. Th 

Inquiry Officer in his report also mentioned that the whole amount 

involved in the charges was deposited by the applicant Wand the same 

as credited in the department. The Inquiry Officer accordingly held 

that........ 



I 

( 	_1 

: 3 : 

- 	that the charge of burning of office records mentioned in article 7 of 

the charges was not specific and could not be proved as all the other 

charges were admitted fully and unequivocally. The Inquiry Officer 

concluded his report with the following observation: 

"The 	charge 	of burning or office important documents 
of 	Roing SO in article No.07 is not specific and can not be 
proved. 	As 	all other 	charges have 	been 	admitted 	fully 	and unequivocally, I do not think to proceed further. The hearing 
is hereby closed and no any further hearing is necessary." 

The Inquiry Officer 	did 	not give 	any 	finding to 	any charge, 	save and 

except his affirmation that the 	applicant admitted the charges 	1 to 6 

and 8 fully and unequivocally. In what manner the applicant admitted 

his guilt has not been made known to us. At any rate the Inquiry Officer 

himself recorded that the applicant deposited the amount involved in 

the charge. The Inquiry Officer did not give any finding as to whether 

he found the applicant guilty. The Disciplinary Authority, however, in 

his report stated that the Inquiry - Officer held the charges against the 

applicant as proved. This observation of the Disciplinary. Authority is 

patently perverse. The Disciplinary Authority on his Sown also considered 

the documents which were, however, not considered by the Inquiry Officer 

and on consideration 	of the documents the 	Disciplinary Authority 	held 

that the applicant 	did not deposit 	the money 	and thus the 	applicant 

misappropriated the amount, though, in fact on the own finding of the 

Inquiry Officer it was stated that the amount was deposited by the 

applicant. The Disciplinary Authority did not consider this aspect of the 

matter as regards the deposit of the amount by the applicant and the 

effect of the same. The Disciplinary Authority even while imposing the 

penalty of dismissal did not take into consideration that the amount in 

question was already deposited. The Appellate Authority also failed to 

take note of these aspects of the matter. A mong the charges, the official 

was charged for his failure to deposit then and there the amount of 

Rs.3000/- at the time of handing over of charge of SF M, Roing to one 

S F.K. Roy on 17.9.1999. Similarly, the applicant was, charged for 

drawing excess pay in his favour for the month of August 1999. Though 

the said amount was later on deposited by the applicant, the Disciplinary 

A uthority ........ 
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Authority as well as the Appellate Authority failed to take note of all 

these facets of the material issues which caused grave miscarriage of 

justice. 

Conside'ing all the aspects of the matter we are of the opinion 

that the impugned order dated 14.11.2000 dismissing the applicant from 

service passed by the Director of Postal Services, Arunachal Pradesh 

Division, Itanagar as well as the appellate order dated 13.3.2001 are 

not sustainable in law and accordingly both the orders are set aside and 

quashed. The respondents are directed to reinstate the applicant in service 

forthwith. He shall, however, not be entitled to the back wages. The 

applicant shall, however, be given all other service benefits including 

seniority other than the back wages. 

The application is allowed. There shall, however, be no order 

• as to costs. 	 • 

( K. K. SHARMA ) 	 ( D. N. CHOWDHURY ) 
ADMINISTRATPIE MEMBER 	 VIC E-C H AIR M A N 

nk m 
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( ?D application U/S. 19 of the Central AniruiStratiVe 

Trjbual Act, 1985). 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNJL: GUWATI BCH. 

I 
Shrj Djnesh I(umar Deori, 

son of Late Lokendra Deori 

ExSubPosthaSter, Roing, 

resident of Postal Coloney, 

NbarlagUfl, Itanagar, 

Arunachal Pradesh. 

APpliCant. 

- Versus - 

Union of India 

reprsented by the Secretary to 

the Govt. of India, Ministry of 

Communication, DepartTIent of Posts, 

New Delhi. 

Director of Postal Services, 

Arunachal Pradesh Division, 

Itanagar- 791 lii.. 

Respondents. 

DETAILS OF APLI CATI ON : 

1. Particulars of the order :- Order of dismIssal from service 

• 	 aaiflSt which the appli- 	passed by Shri R.K.B. Singh, 

cation is made, 	 Director of Postal Services, 

Arunachal Pradesh, dismissing 

the applicant from service, 

coritd... 2 
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communicated in his Memo. 

No. F- Z/I(, Deori/9- 2000 dated 

14- 11- 2000. (Znnexure-3). 

Jurisdiction of the:- The applicaM declares that the f' 

court, 	 subject matter of the order against 

4iid redressal is sought.is  within 

the jurisdiction of the Tribunal. 

Limitation 

	

	:- The applicant further declares that 

the application is within the 

limitation period in Section 21 of 
Central 

the/Administrative Tribunal Act, 1985. 

4.. Facts of the case :- (i) That the applicant joined as 

Postal Assistant under \ the Postal 

Department in Arunachal Pradesh 

,jhiie he was posted as Postal Assistant in the Office of the 

Sub-Post Master, Nahariagun, I tanagar, Arunacha). Pradesh 

he was sent to Roing as Sub-Post Master, Ecing and he 

joined the post on 3-8-1999. During his tenure as Sub- 

Post Master, Roing there was some irregularities, resulting 

in shortage of cash aitounting to Rs.43,228/- (Rupees Forty 

three thousand two hundred and twenty eight ) only. The 

applicant made up the entire shortage of cash by depositing 

the samein cash in 5(five) instalments which was duly• 

received and receipts furnished to the applicant. 

contd,,.. 3 
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Xerox copy of the receipts are annexed hereto 

as Annexures- 1(i), 1(2), 1(3) 1(4) & 1(5). 	- 

That irispite of making up the entit'e shortage 

of cash by depositing as aforesaid a deparenta1 enquiry 
was instituted against the applicant 

Lby serving on him a Memo3afldEn and Articles of charges 

under No.F. 2/D.K.Deori dated Itanagar the 12th April. 2000. 

• Copy of the Manorandum and Articl2s of charges 

- are annexed hereto as Anriexure- $1 2".. 

That the disciplinary authority appointed 

Shri 1)., Mazumdar, AS?(C), Itanagar and Shri M.A. Mai.ai 
Officer 

S.DI.(W), Itanagar as Inquiry ij and presenting 

Officer but the applicant was not afforded the equal 

opportunity of assisting him during the en(zuiry by an 

Officer of his choice. The enquiry was therefore, tainted 

with bias against the applicant. 

Officer 
That the Inquiry x othb has not exanined 

a single witness nor exhibited any documents to substantiate 

the articles of charges and closed the enquiry stating 

that the applicant admitted the charges from 1 to 6 and 8 

fully and unequivocally. The applicant never admitted the 

• articles of charges from I to 6 and 8 fully and unequivo-. 

cally. He only admitted the shortage of cash amount of 

Rs 43, 228/- (Rupees forth three thousand two hundred and 

twenty eight ) 
only which he deposited as aforesaid. .The 

charge brought on this ground abates on making up shortage 

ontd...4 
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of money.. The applicant, therefore, descerves to be 

leniently dealt with, if not fully exonerated. But the 

Disciplinary Authority dismissed the applicant from 

service. 

A Copy of the final order dismissing the 

applicant from service is annexed hereto 

as AnnexUre- %c 11 3!'. 

Officer 

v) That the Inquiry ffiNtWWW and also the 

Disciplinary Authority have discussed and relied, upon 

the documentary evidence not exhibited during the enquiry 

and awarded the applicant the highest punishment of 

dismissal from service. The departmental enquiry being 

a quasi-judicial proceedings, the principles followed in 

judicial proöeedings must be followed in departmental 
Officer 	a 

enquiry as well. The Inquiry 	'rraiso the Disciplinary 

Authority have committed gross illegality in discussing 

and relying upon decument*ry evidence not exhibited 

during the enquiry. 

That the applicant has not been furnished 

with a copy of the enquiry report and the findings of the 

Inquiry Authority which is mandatory. ?unishment awarded 

to the applicant is thereforeillegal and arbitrary. 

That the applicant preferred a departmental 

appeal to the Chief Post Master General, N.E. Circle, 

Shillong which was rejected by the appellate authority. 

contd... 5 
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S 

copy of the Departmental Appeal and the order 

of the appellate authority are annexed hereto 

as Annexures 4 and 5 respectively. 

viii) That the applicant is a tribal person 

from Assam-Arunachal Border and he has nothing to fall 

back upon after he has been dismissed from service. 

He deserves to be leniently deálth with in the instant 

Case. 

5. Grounds for relief with legal provisions s- 

The applicant prefers this application among 

others on the following grounds s- 

Officer 
For that the Inquiry Actç has not examined 

a single witness nor exhibited any document relied upon to 

substantiate the arlbitles.of charges. The charges, therefore 

ranained not proved. 

Officer 
For that the Inquiry MWWrict5f Xas well as 

the Disciplinary Authority have discuseed and relied upon 

the doburnentary evidence not exhibited during the enquiry 

in utter violation of the principles followed in Judicial 

and Quashi judicial proceedings. 

For that the applicant has not been furnished 

with a copy of the enquiry report and the findings of the 

Inquiry Officer which is maritatory (Union of, India -Vs-

Md. Ramzan Khan (iIR 1991 SC 471). This has violated the 

entire .proceedings of the Departmental enquiry. 

contd... 6 
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For that the Disciplinary Authority ccrni-

tted error of facts and error of law in awarding the 

applicant the highest punishment of diauissal from 

service on an incomplete enquiry Report. 

For that though the disciplinary authority 

appointed a presenting officer the applicant was not 

given the equal opportunity of assisting him during the 

inquiry by an officers of his choice and thereby violated 

article 14 of the constitution of India. The enquiry was 

also tainted with bias against the applicant. 

For that the impugned order is arbitrary and 

bias against the applicant and violative of article 14 

and 21 of the Constitution of India. 

For that the appellate authority wrongly 

rej ected the Departmental appeal preferred by the 

appliCant. 

-t 	L 

j)d) For that in any view of the matter, the 

impugned order and the impugned appellate order are bad 

in law and liable to be set aside and quahed. 

j) For that the applicant being a tribal person 
ASsam 	Border 

frorr/Arunachal 	A& and having nothing to fall back 

upon for his sustainariCe and the sustainarice of his 

wife and children after his dismissal from service 

deserves to be leniently dealth with by awarding a 

lesser punishment. 

contd... 7 
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Details of the rem edi es exh austd : 

The applicant declares that he has availed of 

all the remedies available to him under the relevant 

service rules by submitting an appeal to the Chief 

Post Master General, N.E. Circle, Shillong which was 

rej ected by him. (Vide nnexur€ 3 and 4). 

Matters al notpreviousy filed or pendin9 with 

any other Court - 

The applicant further declares that he had not 

previously filed any application, Writ-petition or Suit 

regarding the matter in respect of which the application 

has been made, before any Courts or any other authority or 

any other Bench of the Tribunal nor any SUI application, 

Writ-petition or suit is pending before any of them. 

Relief SouRht 

 view of the facts stated in paragraph 4 and S 

above, the applicant prays for the following reliefs :- 

i) to set aside and quash the impugned 

order bearing memo No.F-2/D.K.Deori/99-2000 

dated 14-11-2000 (nriexure-3) passed by 

the Disciplinary authority dismiss'the ( 

applicant from service. 

- ii) To set aside and quash the impugned 

appellate order bearing Memo. No.Staff/ 

109-22/2000 dated 13-3-2001, upholding 

e order of dismissal of the applicant 

from service. 

contd... 8 
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To re-instate the applicant in Service 

with effect from the date of dismissal' 

from service. 

Interim relief :- No interim order is prated for. 

Particulars of I.P.0. : 

I.P.0. No. :- 6 , 2214 

Date of issue :- 9-4- 2001 

Payable atGuwahati. 

	

• 	12. List of enclosures :- 

• 1. Receipts No.089 dated 10-22000 

ReceiptB No.09 2 dated 14-2-2000 

Receipts No.020 dated 25-3-2000 

Receipts No.038 dated 29-4-2000 

• 	Receipts No.040 dated 3-5-2000. 

'( 4 nneres- 1(1),1(2). 1(3), 1(4) and 1(5). 

Memo No.F-2/D.K. Deori dated 	12_4_2000L½nnexure'-2. 

Memo No.F-2/D.K. Deori/ 99-2000 dated 14-11-2000 

	

• 	 (rinexure- 3) 

Departmental appeal (innexure-4) 

Memo No,Staff/109-21/2000 dated 13-3-2001 

(jnnexure- 5). 

contd... Verification 
4. 

Pg. ... 9 

* 

0 



' I  

- 	 a 9 a 

VERIFICATION 

• 	I, Shrj Djnesh Kumar Deorj, son of Late Lokendra 

• Deori, aged about 40 years, Ex-Sb.-Post Master, Roing, 

Arunachal Pradesh, resident of Naharlagün, Itanagar, 

Arunachal Pradesh, do hereby verify that the contents 

of paragraphs 1, 2, 3, 4(1), 4(1), 4(111), 4(iv), 4(v), 

• 

	

	4(vi), 4(vii), - 4(vjjj), 5(i), 5(1), 5(viii), 6, and7 

are true to my personal knowledge and paragraphs 5(iii). 
• 	•. 5(jv),., 5(v), 5(vi). and 5(vii) 1elieved to be true on 

legal advice and that I have not suppr&ssed any material 

facts. 

I sign this Verification on this - _lo' day of 

April, 2001 at Guwahatj. 

- 	
•. Siiature. 
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DEPARTMENT OP POSTS: INDIA 
OFFICE OF THE DIRECTOR OP EOSTAL SERVICES: AJNACHAL PRA)ESH 

ITANAGAR - 791 lii 

No. F- 2/D.K.Deori 
	

Dated at Itariagar the 12-4-2000. 

MEORANUJM 

The President/undersigned proposes to held an 

inquiry against Shri D.IZ, Deori, P.A. Itanagar, H.O under 

Rule 14 of the Central Civil Services (classification, 

GonduCt and Appeal ) Rules 1965. The substance of the 

imputations of misconduct or misbehaviour in respect of 

which the inquiry is proposed to be held is set out in the 

enclosed statement of articles of charge (innexure-1). A 

statement of the imputations of misconduct or misbehaviour 

in support of each article of charge is enclosed (Annexure-Il) 

A list of documents by which, and a list of witnesses by 

whom, the articles of charge are proposed to be sustained 

are also enclosed (Annexures- III and Iv). 

Shri D.K. Deori is directed to submit within 10 days 

of the receipt of this Memorandum a written statement of his 

- 

	

	defence and also to state whether he desires to be heard 

in person. 

Heis informed that an inquiry Will be held only 

• 	 in respect of those articles of charge as are not admittçd. 

He should, therefore specifically admit or deny each article 

• 	 of charge. 

contd.. • 2 
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4, 	Shri D.K. Deori is further informed that if 

he does not submit his written statement of defence on 

or before the date specified in para 2 above, or does not 

• appear in person before the inquiring authority or other-

wise fails or refuses to comply with the provisions of 

Rules 14 of the CCS (CCA) Rules, 1965, or the orders/ 

directions issued in pursuance of the said rule, the 

inquiring authority may hold the inquiry against him ex parte. 

Attentibri of Shri D.K. Deori is invited to Rule 20 

- 	of the-Central Civil Services (conduct) Riles, 1964, under 

which no Government servant shall bring or attempt to bring 

any political or outside influence to bear upon any superior 

authority to further his interest in respect of mattErs 

• 	pertaining to his service under the Government, If any 

representation is received on his behalf f rain another 

person in respect of any matter dealt with in these 

proceedings it will be presumed that Shri D.K. Deori is 

aware of such a representation and that it has been made 

at his instance and action will be taken against him for 

violation of Rule 20 of the CCS (conduct) Rules, 1964. 

The receipt of the Memorandum may be acknowledged. 

( R.K.B. SINGH ) 
Director of Postal Services 

Arunachal Pradesh Divn 
Itanagar- 791 lii 

To, 

Shri D.K. Eeori 
• 	 PA (Now under suspension) 

• 	 O. Itanagar HO. 

• 	 Sd- Illegible, 
Director of Postal Services 

• 	 Arunachal Pradesh Divn 
Itanagar- 791 111 

contd... 3 
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ANN E)iR-1 

Statement of article of charge framed agaijst 
Sh ri O.K. Deori, PAItanaQarHQ. 	- 

Article - I 

Shri O.K. Deori, while working as the 51M Roing SO 

during the period w. e. f. 3-8-99 to 17-9-99 misappropriated 

postaM cash amounting to Rs, 3000/- (Three thousand) only from 

the §0 a/c of Roing SO and thus violated the provision of 

Rule 23 (2) of P&T Manual Vo]..VI Part-I and Rule 3(1) (i') (ii) 

(iii) of CCS (conduct) rule 1964. 

Article -II 

Said Shri O.K. Deori while working as SM Roing has 

shown Rs. 1628 twice as MO paid. Once on 6-8-99 and again 

on 7-8-99 whereas the MO was actually paid on 7-8-99. Thus 

Shri Deori misappropriated Ks. 16 28/- shown as MO paiment on 

6-8-99 and violated the provision of Rule 29 and 38 of P&T' 

Manual Vol.VI Part-Ill and also the provision of Rule 3(1) (i) 

(ii) (iii) of CCS (conduct) Rule 1964. 

A.tiC 1 e-I II 

Said Shri O.K. Deeri while working as the SRVI Roing 

SO misappropriated Ks. 30000/- by showing the anount fraudulent 

by.asBank Remittance on 8-9-99 arid, thus violated the 

provision of Rule 38 and 104 of P&T Manual Vol.VI Part-Ill 

and also the provision of Rule 3(1)(i) (ii) & (iii) of CCS 

(conduct) Rule 1964. 

contd... 4 
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Article - IV 

Said Shri D.K. Deori while working as the SIM 

Roing SO has lost one 6 yrs NSC having No.1900-116100 for 

Rs.5000/- and thus violated the provision of rule 23( 2) of 

P&T manual Vol.VI Part-I and Rule t 3(1) (i) (ii) (iii) of 

CCS (conduct) rule 1964. 

..Ati.cie-L. 

Said Shri D.K. Deori during his working as SIM 

Roing took .600/- excess over the pay drawn i/r/o him for 

the month of Aut'99 on A.C.G - 17 and violated the provision 

of Rule 16 of FHB vol I and Rule 3(i)(i) (ii) (iii) of CCS 

(conduct) Rule 1964. 

Article-VI 

Said Shri D.1(. Deori during his working as SIM 

Roing received Rs. 1500/- as BO remittance from Koronu BO on 

18-8-99. He did not acknowledge9l the remittance over and 

above showed a sum of R, 1500/- as remittance to Koronu BO 

from Roing SO on 18-8-99 in the transit column of BO summary 

and thus the discrepancy with the Koronu BO a/c anounted 

to Rs. 3000/- which was mis-appropriated by him violating 

the provision of Rule 67 & 74 of P&T manual vol.VI Part-Ill 

and Rule 3(1)(i) (ii) (iii) of CCS (conduct) Rule 1964. 

Article WII 

Said Shri D.K. Deori during his working as the 

SIM Roing has burnt some important office records. He also 

delayed issuance of BO MO which is unbecoming ofa govt. 

contd... 5 
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servant and thus violated the provision of Rule 69(4) of 

P&T manual Vol,VI part III and Rule 3(1) (i) (ii) (iii) of 

CCS (conduct) Rule 1964, 

Article-/rn 

Said Shri D.K. Deori during his working as SI4 Roing 

received Rs.4200/.- from 2 Nos of Bos under Roingso on 30-8-99 

but acknowledged the receipt on 12-9-99 and thus he temporarily 

misappropriated the amount violating the provision of Rule. 

66 & 67 of P&T manual Vol.VI Part-Ill and also the provision 

of Rule 3(1)(i) (ii) (iii) of CCS (conduct) Rule 1964. 

1E)JRE-2 

Statement of imputation of misconduct or misbehaviour in 

support of the articles of charge framed against Shri D.K. 

Deori, PA Itanagar HO. 

Article - I 

Shri D.K. Deori worked as the SR4 w.e.f. 3-8-99 to 

17-9-99. During his handing over of charge of the SIM 

Roing to Shri. P.K. ROY on 17-9-99 (WN), Rs3000/- was found 

short which Shri. D.K. Deori could not deposited then and there 

and thus violated Rule 23(2) of P&T manual Vol.VI part I and 

also the provision of Rule 3(1)(i) (ii) (iii) of CCS (conduct) 

Rule 1964. 

Article - II 

Said Shri D.K. Deori during his working as the SW 

Roing has prepared SO daily a/c of Roing SO in a very irres- 

ponsible and fraudulent manner. In the daily a/c dtd. 6-8-99 

has charged Rs. 1628/- as MO paid i/r/o Itanagar MO No.408. 

contd... 6 
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But did not k=w forward the voucher. Again in the daily 

a/c dtd. 7-8-99 he charged the same amount as HO paid & 

forward the MO paid voucher. He intentionally showed the 

nount in the WA twice and thus misappropriated the amount 

of Rs.1628/- violating the provision of Rule 29 and 38 of 

P&T manual volume VI and part III and also the provision of 

Rule 3(1) (i) (ii) (iii) of CCS (conduct) Rule 1964. 

1 	 Article-Ill 

Said Shri D.K. Deori while working as the SM Roing 

SO prepared the daily a/c dtd. 8-9-99 in whith he showed 

0.30000/- as Bank remittance to SBI Roing. But along with the 

daily a/c he did not forward the required documents. After 

works in scrutiny it reveals that he did not rnit the cash 

amounting to ks 30000/- (thirty thousand) only to SBI but 

misappropriated the z while amount violating the provision 

of Rule 38 & 104 of P&T mannual vol.1/I part-Ill and also 

the provision of Rule 3(1)(i) (ii) (iii) of CCS (conduct) 

Rule 1964. 

Article - IV 

Said Shri D.K. Deori during his handing over of charge 

of the SR4 Roing cou Ld not produce one 6 yrs. NSC bearing 

the No.1900 - 116100 for Rs.5000/- and could not handed over 

/ to the new SM Roing SO. Thus he failed to maintain devotion 

to duty and violated the provision of Rule 23(2) of P&T 

manual Vol.'VI part-I and also the provision of Rule 3(1)(i) 

(ii) of CCS (conduct) 1964. 

contd,,, 7 
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Article - V 

Said Shri D.K. Deori during his woxld.ng as SW Roing 

SO took paiment of Rs.600/- in excess of k the pay drawn in 

favour of him for the month of August'99 on ACG-17 and thus 

Article VI 

Said Shri D.K. Deori during his working as SW Roing 

received Rs. 1500/- as BO remittance from Koronu BO on 18-8-99. 

He did not acknowledge the remittance over and above had shown 

- 	 a sum of Rs. 1500/- as remittance to Koronu 30 from Roing SO on 

18-9-99 in the 30 summary. Ultimately discrepency in a/c with 

Koronu BO cane to R. 3000/- which was misappropriated by 

Slid. D.K. Deori violating the provision of Rule 67 & 74 of 

P & T manual Vol.VI Part-Ill and also the provision of Rule 3(1 

(ii) (iii) of CCS (conduct) Rule 1964. 

jcle VII  

Said Shri D.K. Deori, while working as the SW Roing 

has delayed issuance of BO MO SO. He did not issue BO MO 

received w.e.f. 3-8-99 to 13-9-99 and also has burnt some 

important official documents which was unbecoming of a Govt. 

servant and thus violated provision of Rule 69(4) of P&T 

manual vol. VI part III and also the provision of Rule 3(1) 

(jj) (iii) of CCS (conduct) Rule 19640 

Arti 	- VIII 

Said Shri D.K. Deori during his working as SW Roing 

received P. 200/- from Hunli 30 on 30-8-99 through the 0/s 

mail and Rs.4000/- from santipur BO on 30-8-99 as SO remittance 

contd... 8 
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But he did not take those amount into a/C on that day but 

both the amount was take-n into a/c on 12-9-99 and this 

misappropriated the anount tanporarily violating the provision 

of Rule 66 & 67 of P&T manual Vol.VI part-Ill and the provision 

of Rule 3(1) (j) (ii) (iii) of CCS (conduct) rule 1964. 

• 	 NNE)URE- 3 

List of documents by which, the articles of charge framed 

aainst Shri DK.. 1)eoria PA Itangr,  HO.. 

Report from the SDI POs (E) Jairatipur dtd. 7-10-99 

Report from the SIM Roing dtd. 15-11-99. 

Roing SO WA dtd. 6-8-99 & 7-8-99. 

MO paid voucher, of Itanagar MO No.408 dtd. 28-7-99. 

MO paid list of Roing SO dtd. 7-8-99. 

WA Roing SO td. 8-9-990 

Report of SIM Roing dtd. 1-9-9. 

Report of the posthtaster Itanagar :uo by (XX?/1100/25-9-990 

Report of the postmaster Itanagar HO dtd. 22-9-99. 

Stataent of Shni D.K. Deori recorded on iS- 10-99. 

Xerox copy of receipt given to the BFM Koronu 30 by 

Shri D.K. Deori. 

BO summary of Roing 'SO for the working period 

Shri.D.K. Deori. 

 80 summary of Roing SO w,e.f. 21-5-98 to 1-12-99. 

34. ACC-8 Book of Roing SO w.e.f. 13-1-99 to 27-12-99'. 

contd... 9 
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DEPARIMENT OP POSTS 
0/0 THE DIRECTOR POSTAL SERVICES 

AR[JNACMAL DIVISION 
ITANAGAR.- 791 111. 

Memo No. F-2/D.K. Deori/99- 2000 	Dated 14-11- 2000. 

Shri D.K. Deori the then 6PM Roing S.O. under 

Itanagar H.P.O. was charge sheeted under Rule 14 of the CCS 

(CC & A) Rules, 1965 and the memorandum of charges along 

with substance of the imputations of misconduct or misbeha- 

viou'in respect of which the Inquiry was proposed to be 

held, the statement of the imputation of misconduct or 

misb(-Phaviour in respect of each article of charge, the list 

of documents by which, and the list of witness by whom, the 

articles of charges, were proposed to be sustained was 

sent to Sri D.K. Deori, the charged official vide this office 

memo of even dated 12.-4-2000.tE It is imputed that - 

 The said Shri D.K. Deori, while working as the 8PM, 

Roing S.C. during the period w.e.f. 03-8-99 to 19-9.99 

misappropriated postal cash amounting to Rs.3000/- (Rhpees 

Three Thousand only) from the SO WC of Roing S.O. and thus 

violated the provision of Rule-23(2) of P & T Man, Vol.VI 

Part-I and Rule 3(3.) (i) (ii) (iii) of CCS (conduct) 

Rules 1964. 

Said Shri D.K. Deori, while working as 5PM, Roing 

S.C. has shown P. 1628/- twice as MO paid. Once on 6-8-99 

and again on 7-8-99 whereas the MO was actually paid on 

7-8-99. Thus Shri Deori misappropriated Rs.1628/- shown 

as MO payment on 6-8-99 and violated the provision of 

Rule 29 and 38 of P & T Man. Vol.VI Part-Ill and also the 

provision of Rule 3(1) (i) (ii) (iii) of CCS (Conduct) 

Rules 1964. 	 contd,.. 2 
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Said Shri D.K. Deori, while working as the SR4 Roing 

S.O. misappropriated Rs.30000/- by showing the amount fraudulent 

by as bank remittance on 8-9-99 and thus violated the provision 

of RuiG-38 and 104 of P & T Mari. Vol.VI Part-Ill, and also the 

provision of Rule-3(1) (i) (ii) (iii) of CCS (Conduct). 

Rules 1964. 

Said Shri D.K. Deori while working as the SR4 

Roing 5.0. has lost one 6 yrs. NSC having No.1900-116100 

for Rs,5000/- and thus violated the provision of Rule-23(2) 

of P & T Marl. Vol. VI Part-I and Rule 3(1) (i) (ii) (iii) 

of CCS (Conduct) Rules 1964. 

Said Shri D.K. Deori, during hiaw working as 8R4 

Roing 8.00 took Rs.600/- excess over the pay drawn i/r/o him 

for the month of Aug'99 6n ACG-17 and violated the provision 

of Rule-16 of PFIB Vol.1 and Rule-3(1) (i) (ii) (iii) of 

ccs (Conduct) Rule 1964. 

Said Shri D.K. Deori during his working as $1M 

Roing S.O. received Rs 1500/- as BO Remittence from Koronu 

BO on 18-8-99. He did not acknowledget the remittance over 

and above showed a sum of Rs. 1500/- as remittance to Koronu 

BO from Roing 8.0. on 18899 in the transit column of 

BO summary and thus the discrepenicy with the Koronu BO A/C 

amounted to Rs,3000/- which was misappropriated by him 

violating the provision of Rule-67 & 74 of P & T Man. Vol.VI 

Part-Ill and Rule 3(1) ( .j) (ii) (iii) of CC$ (conduct) 

Rules 1964. 

cpté. ... 3 



- - 
	 Annexur- 3. 

Said Shri D.K. Deori during his working as the 

5R4 Roirig S.O. has burnt some important office records. He 

also delayed issUance of BO MO which is unbecoming of a 

Govt, servant andk thus violated the provision of Rule.-69(4) 

of P&T Man. Vol.VI Part-Ill and Rule-3(1) (i) (ii) 

of CCS (Conduct) Rules 1964. 

id Shri D.K. Deori during his working as 5R4 Roing 

5.0. received Rs0 4200/- from 2 nos. of BOs under Boing 8.0. 

on 30-8-99 but acknowledged the receipt on 12-9-99 and 

thus ke tporarilY misappropriated the amount violating 

the provision of Ru].e-66 & 67 of P & T Man. Vol.VI Part III 

and also the provision of Rule 3(1) 2 (i) (ii) (iii) of 

CCS (Conduct) Rules 1964. 

The said Shri D.K. Deori was asked to submit 

within 10(ten) days of receipt of the mncrandum, a written 

statement of his defence and also to state whether he 

desired to be heard in person. The said C.0,* was also 

informed that an inquiry would be held only in respect 

of those articles of charge as were not admitted. The C.0. 

was further informed to admit or deny each article of 

charge specifically. The said Shri D.K. Deori submitted 

his written statextent of his defence vide his letter.No.tU.l 

dated 20-4- 2000. In it, Shri D.K. Deori admitted the 

charges and gave particulars of amount credited by 

him. He denied the Article No.7 of Arinexure- I of having 

burnt office records. It was proposed to hold an Inquiry 

into the charges and Shri D. Majumder, ASP (C), Itanagar 

contd... 4 
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and Shri M.A. Malai, 51)1 (w), Itanagar were appointed as 

Inquiry Authority and Presenting Officer respectively vide 

this Offjce mnos of even No. dated 5-5-2000/5-5-2000 to 

inquire into the said case. 

5. Disciplinary Proceedinci s- 

Shri D. Majumdar was appointed as 10 to inquire into the 

charges franed under Rule 14 of CCS (cCA) Rules 1965 against 

shri D.K. Deori the then SW RoirLg SO under suspension vide 

DPS, Itanagar Mno. No.P-2/D.K. Deori/99-2000 dated 5-5-2000. 

Shri D. Majiiudar submitted his Inquiry report vide hiE 

L. No, InqJD.K. Deori dated 6-9-2000. In brief - 

Preliminary hearing was fixed on 31-8-2000 Shri D.K. 

Deori was asked to intimate in writing about the nwie and 

other particulars of hisDefence Assistant andhis contro-

lling authority along with the willingness of his Defence 

Assistant if he so desired to defend the case on his behalf. 

But Shri D.K. Deori attended the hearing without Defence 

Assistant. He was again asked before starting hearing if 

he wanted to nothinate Defence Assistant but he did not so 

desire. 

The Co was asked if he had received the charge sheet 

and submitted defence statErent. He stated to have received 

the sgne and submitted a reply. The charge sheet was read 

out and explained to him tine by line. Hem was then asked 

if he had understood the charges fully. He admitted to 

have understood completely. He was then asked if he admitted 

all the charges or any of then. He admitted the charges 

coritd... 5 
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from 1 to 6 and 8 fully and enequivocally. In respect 

of article of charge No.7, he stated that he did not burn 

any office records. But he admitted that 
he made delay 

in reissue of 80 IlOs. Thus he partially admitted charge 

No.7. 

The CO. stated that he credited the whole aount 

involved in the instant charges and produced ACG-67 receipt 

No.89 dated 10-2-2000, 92 dated 14-2-2000, 20 dated 25i32000 

38 dated 29-42000 and 40 dated 352000 of Itanagar H.O 

The total amount so credited was Rs.43, 228/-. In his defence 

statneflt also he admitted that he had credited Rs. 35, 000/-

and gave assurance to credit the balance Rs.8,228/- SOOfl. 

The Inquiry Officer has held that the charge of 

burning of important office documents in article VII is 

not specific and can not be proved. AS Shri O.K. Deori 

has unequivocally admitted the charges in Article 1 to VI 

and VIII, the Inquiry Officer decided not to proceed 

Lu er and the case was closed. The Inquiry Officer has 

7
hat charge framed against the charged offjctal 

/ 
6. 	The said Shri O.K. 

Deori was finally given an 

- - 	 opportunity to submit his representation if any on his 

defende within 15(fif teen) days of receipt by endorsing 

the final report of the 1.0. before passing final order 

• 	o'r by the Disciplinary Authority vide this office letter of 

even No. dated 2892000, Shri O.K. Deori submitted his 

contd... 6 
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representation, vide dated letter No. nil dated nil 

which was received at this office on 9-10-2000.In it 

confessed to have to have rnisappropriated some amount 

while working as SFM Roing SO due to his foolishness. 

FINDINGS 

I have gone through the whole case carefully 

along with the final report of the 1.0., daily order 

sheet and the list of documents in support of the chares. 

I have read the L. No.Roing/WC/9 9  dated 15-11-99 

of SIM Roing SO wherein he had reported that Rs.3000/- was 

found short in cash when Shri D.K. Deori handed over the 

charge to him and was reflected in the charge report. 

I have also checked the SO account for 15-11-99 wherein 

an amount of Rs.3000/- has been charged to UCP. It is 

clearly established that Shri D.K. Deori misappropriated 

the SO cash found short and Article I of the charge stands 

proved. 

I have checked the Roing SO daily account dated 

6-8-99 and 7-8-99 wherein an amount of Rs.1628/- has been 

shown as MO Paid on both the days. The MO Paid list of 

6-8-99 and 7-8-99 both shows MO No.408 for Rs.1628/-. But 

only one paid voucher of Itanagar HO MO No.408 for 

Rs.1628/- is found. It is clearly established that 

Shri D.K.. Deori has shown the same MO as paid on two 

days in the SO account and misappropriated an amount 

of Rs.1628/- . The Article II of the charge stands proved. 

contd... 7 
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In the SO account dated 8-9-2000 and the SO Daily 

account of the same date, it is seen that an amount of 

Rs,30,000/- has been shown as remittance to SBI. But in the 

ACG-8 register for bank remittances there is no remittance 

entered for 8-9-99. On 6-9-99, a remittance of Rs.82, 000/-

to SBI is entered and on 10-9-99 another remittance of 

Rs.2000/- is entered. Thus Shri O.K. Deori has misappropriated 

the amount of Rs. 30, 000/- by showing a false remittance. 

The Article III of the charge stands proved. 

The other article of charges are also proved by 

the reports of Shri K. Pendit, SDI (E) Jairampur and 

Postmaster Itanagar HO, the officials who perforn checks 

on the working of the SEM Roing SO, as well as corroborative 

documents on record. 

The first three articles of charge stands proved 

beyond reasonable- doubt by the admission of Shri O.K. Deori 

as well as office records maintained by Shri O.K. Deori, 

The charges pertaining to shortage in post office cash, 

and misappropriattrig post office cash by intentionally 

entering false post office records as MO payment and 

remittance to bank are of a sufficiently serious nature, 

and Shri O.K. Deori has failed to maintain absolute integrity 

and has shown lack of devotion to duty thereby violating 

the provisions ofRule 3(1) (i) and Rule 3(1) (ii) of 

CCS (conduct) Rules 1964. 

contd... 8 
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5. 	ZMkXXK@ As regards the quantum of puniishrnent, 

Shri O.K. Deori has not brout any extenuating circUms-

tances in mitigation. Shri O.K. Deori has stated that 

Mft he committed the mistakes due to his foLlishness. He 

has asked for leniency on the pledge that he shall not 

commit such mistakes in future. The charge against Shri 

1 O.K. Deori includes intentionally showing wrong entries 

in post office records and misappropriating the resultant 

amount himself. The charge is of a serious nature and misu-

sing a position of trust. I find no reason for any leniency, 

ORDER 

- . 	

I 	I Shri R.K.B. Singh, Director of Postal Services, 

Arunacha]. Pradesh Postal Division, I tanagar hereby punish 

Shri O.K. Deori, the then $BVI, Roing S.O. underItnagar 

H.O. (now under suspension) with dismissal from service 

with immediate effect. 

R.K.B. SINGH ) 
Director of Postal Services 
Arunahal Pradesh Division 

Itanagar - 791 111. 

Regd. 

Shri O.K. Deori 
PA (u/s) 

Itanagar HO. 

(9 1 
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To, 

Shri V. Chittalo 
The C.P.M.G., N.E. Shillong- 79001. 

Sub :- 	peal for reipste in the service. 

Mo st/R/Si r, 

1. I came to learn that I have been kicked out 

from the service vide DP$ AR Division Itanagar Memo No.F-2/ 

D.K. Deori/99-00 dtd. 14-11-2000 on account of seven 

charges under Rule 14 of CCS (CCA) Rule 1964 with the 

said desperate order, it caused my dismissal from the 

service is a bolt from the blue on my family with the 

devastation of my civilized life which I have started 

from the begining of my service this department. 

2. That sir, I have confessed my miste to 

your honour with my sineermind against the charges brought 

against me with the deep sentiment of my sinaercahonesty. 

I have credited all the due amount to the department before 

passing final order from your end. Now there is no loss 

in department. I have appealed to DPS AR Itanagar honour 

with apology to offer excuse for imposing any service 

punishment. But my prayer and appeal become nll and 

void with an award of punishment of the dismissal me 

from the service. 

3. I have been serving in the department since 

\ \ 	
1983, and from that time there was to bad record in my 

service and as such it was my first blunder. And I beg your 

\\ apology  to kindly forgive me this time allowing me at 

coritd.. 2 
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Jnnexure- 4, 

least to save my service with your desired punishment. 

Further I appeal to your honour that I am having 2(two) 

grown up children who are studying in higher classes. 

By disrainal order I have been burnt to ashes 

by respected DPS and my two children and wife also been thrown 

to deep despair who are not at all responsible for my fault 

and I pray your honour to award me light punishment to enable 

eani livelihood for them who are innocent at all.. 

That sir, DPS delivered the dismissal order 

which I had received on 14-11-2000 afternoon while I wasin 

suspension and still I am under suspension perhaps as I have 

not been allowed to resume duty on rec,okation of suspension 

to enable me get myself releived of the lost to accept my 

dismissal. 

That Sir, now again I appealed to your honour 

with my folded hand to consider to reinstate Jae in the 

service and offer me last chance or service in department 

for which act of your kindness. 

I shall remain ever grateful to you. 

with profound regards. 

Date of Itanagar s 	 Yours faithfully, 

( D.K. Decri) 
Ex. PA 
Itanagar H.Q. 

copy to :- The D.P.S.A.P. Itanagar, for 

information and request to consider 

my case to reinstate in the service. 

D.K. Deori )Ex.PA. 
Itanagar H.Q. 



Annexure- l$5U 

DEPAR4ENT OF POSTS 
OFFICE OF THE CHI EF 10 ST MASTER GEN ERL N • E • CIRCLE: SHILL ONG- 

793001. 

Memo No.Staff/109-21/2000 	 13 Marcl,Q.- "  

This is an appeal. dated 29-11-2000 from Shri D.K. 

Deori, ex-PA, Itariagar HQagainst the punishment of dismissal 

from service with immediate effect awarded to him by the 

Director of Postal Services, Arunachal Postal Division vide 

his memo No.F_2/D.K.DeOri/9 9-2000  dated 14-11-2000. 

I have gone throui the appeal and the relevant 

records of the case. It is seen that the appellanthas not 

raised any point, technical or otherwise, questioning either 

the disciplinary proceedings instituted against him nor has 

he said anything which can gIve him any benefit of doubt 

about the charges leveled against him. During the disciplinary 

proceedings he had anitted all the charges and now he is 

only requesting to show him mercy and he is apologizing for 

his misdeeds saying  that because of the di&nissal his 

family has been put to great financial problems. From the 

charge-sheet it is clear that there have been repeated 

instances of lack of integrity on the part of the official 

jhile discharging his duties. 

i also do not feel that he can be given any lesser 

punishment just because he has credited all the defrauded 

amount to the Department. The punishment given to him by the 

disciplinary authority is well deserved and does not require 

any mitigation. Is therefore, reject the appeal for the 

official. 

( Vijay Chitale 
ChL!astr_Gefl-eE-al 

N.E. Circle, Shillong 

ApPellant Authority. 

contL. .2 
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IN THE GEML- ADMINISMATIVE TRIBU1SIAL 

GUWAHATI BENCH :: GUWkHATI 

e . 

O.A. NO 147 OP 2001 - _- - 

Shri D J • Door I 

-Ta- 

Union of India & Others. 

 -And - 

ztheinatter of : 

written Statements sibmitted by the 

respondents' 

The respondents beg to submit a brief history 

of the case which may be treated as a part of 

the written statement. 

(BRh1P HI8TOY OP THE CASE ) 

iri Dinesh Kumar Deori, PA/Itanagar HO was 

t 

I 

/1 

deputed to bold the sharge of 3P141oing vide this office Memo 

No • 18-15/11 dated 27.7.99 • He worked as the 3PM • Roing w .e .f. 

3.8.99 to 17..99. During this period he was misappropriated 

postal cash amounting to Re. 43228/- (Rupees forty three 

thousand two hundred twenty eight ) only as showi below 

Ra.3000/ 	sound short in cash. 

Re. 1628/- Mioxm as MO paid amount two times 

on 6.8999 and also on 7.8.99. 

Ra.30, 000/-  The amount was sboi as remittance 

to SBI but he did not do so and defrsu 

dod the amount. 



S 

R.5000 	in respect of loss of one NC of 

deno.1s.5 000/-. 

R $ • 600/- 	SIn? i 3) .K • Deori took the amount in 

excess of his regular pay. 

in respect of BO remittance of 

1orono BO. 

- 

He was charge sheeted. under Bule-14 of the COS 

(oo&c)Ru1ea 1965 and he admitted the charges fully and un-

equivocally. He was awarded with the punishment of "Dismissa]." 

from service vide this office menio no. 2-2/D JC. Deori/99-2  000 

dated 14.11 .2 000. 

5tri D.1C. Deori has credited the total *isappro-

pniated amount as UCR at tanagar H.0 as detailed below 

ACG-67 No, Dated Amount 

1. 89 10.02.99 Re. 101,000/'.. 

20 92 19002.99 Re. 20,000/- 

39 20 25.05.2000 
. 

5000/-i 

40 38 29.01.2 000 Ba. 8000/- 

50 40 02.0.2000 Ba. 228/- 

Re. 439 228/- 
&& 



'? 

- 

Para -'wise com 	S 

1 . 	 That with regard to para 1, 2 , 3 and 4(I), the 

H respondent bog to offer no comments. 

20 	 That with regard to para 4(11)9, the respondents 

beg to state that Shri D.1(. Deori, while working as the Sub-  

Postmaster, Roing &th-'Poat Office, (Arunachal Pradesh ) during 

the period from 03.08.99 to 17.09.99 misappropriated Postal 

Money amounting to Ba. 43,228/- and hence statutory inquiry 

under na Central Civil Services (Classification, control and 

appeal), 1965 was instituted against the said Shri DK. Deori. 

The departmental inquiry was initiated as the public 

eriant misappropriated public money and thereby violated CCS 

(conduct) rules 1965 • The statutcry inquiry did not have 

direct bearing with ma1ng up the shortage of cash by depo-' 

siting later. 

/). 	That itb regard to para 4(111), the respondents 

/ / beg to state that is not true • The inquiry officer vide his 
/ / 	

letter no. 	/D.K. Deort/2000 dated 23.07.2000  notified that 

the bearing of the case was scheduled to be held on 31 .08.2000 

at 1300 hours requiring Shri D. • Deori, to attend the Procee- 

dings either alone or accompained by his DEF YOCE ASSIAT 

Copy of notice issued by the inquiry officer 

enclosed as Airnexure 

Rirther in the proceedings of the bearing of the 

case on 31 .08.2 000 the Inquiry officer duly asked the charged 

official if he wanted to avail of the facility of the DRIC! 

ASSIST.NT. But the charged official replied that be wanted to 

plead by himself on his be half and not willing to avail the 
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Q,)"~_ 
'A' 

facility of DWi ASSISTANT 

Copy of "Daily order ieet", "Order no. 1 dated 

31.c8.2 000" enclosed as Annexure 'B. 

The order sheet has been ained by Shri D.L. Deori. 

4 • 	 That with regard to para 4 (Iv), the reapciden -te 

beg to state that is not true and evidently the applicant has 

attempted at mis leading the Bon'ble Tribunal by separating the 

amounts be misappropriated from the article of charge incorpora-

ting the misappropriated amount siting the relevant rules that 

he violated thereby. 

The inquiry under 003 (C0 ) rules 1965 was insttujed 

and the hearing was held on 31 .06.2900. During the inquiry the 

Co ( Shri D.. Deori )admi'tted thle articles of charge no. 1, 21P 

3, 49 5, 6 and 8. Proceedings of the hearing held on 31.08.2000 

duly siied by the charged official Shri D.K. Deori the presenting 

officer M=i N .A • Malai and the Inquiry Officer 3hri Be Mazumdar 

shows that the CO ( &iri D.X. Deori )pleaded guilty in respect 

of charges no • I to 6 and 8 fully and admitted these charges 

unequivocally and hence denial at this stage can at beat be an 

attempt at misleading the Ron 'b is Tribunal. ( copy of the 

proceedings of the bearing "Daily order Sheet', "Order no • 01 

dated 31 .06.2000' is enclosed 	AnneiwL'e -"Be)* 

5 • 	 That with regard to pam 4(0), the respondents 

beg to state that the charged official Shri D.. Deem, admitted 

the charges on the day of first bearing itself, and hence no 

further proceedings were held ( Copy of "Daily order Sheet" - 

'Order no • 01 dated  31 .06.2000' sigued by the CO  Shri D. Deor, 

P0, Shri M.A. Nalai, 1.0, IW 1.0 Shri D Majuindar enclosed 

as Innexure -B). 	The documents are listed in the oharge sheet 

which has been admitted by Wri DJ. deori. The Dci1ary 
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The Disciplinary authority has checked the documents to meet 

the ends of justioe. 

6 • 	 That with regard to para 4 (VI), the respondents 
that 

bog to state is not true and sari D.IC. Deori is attempting 

to mislead the Hon 'ble CtT • 	The Inquiry repot showing the 

findings of the inquiry authority was served to the CO ( $hri 

D.. Deori ) vide Director of Postal. Services, Arunachal Pradesh 

Division, Itanagar letter No • ?2/D.K. Deori/99-2000 dated 

28.09.2000 posted under regd. letter no. 476 dated 29. 09.2000 

and delivered to Shri D.1. Deori, on 30.09  .20C). 

Copy of the DPS/Itanagar letter no. P'2/D .Z. Deori/ 

992000 dated 28.09.2000 Is enclosed as Annexure''C', 

Copy of Begd. receipt no • 476 dated 29. 09.2 000 is 

enclosed as Ann.ernre D, 

Copy of delivery slip of 1tanagar HO dated 30.09.2000 

showing the delivery of the letter to Shri D.I(. Deori 

is enclosed as Aur,exure R. 

7' 	That with regard to para 4 (VII) and 4 (VIII), the 

respondents beg to offer no comments. 

8 • 	 That with regard to para 5(1), the respondents beg 

to state that as stated in, the comment a on pare (v) above the 

CO 
( Sri D.K. Deori ) admitted the charges on the day of first 

bearing itself and hence no fzrtber proceedings requiring 

exhibition of the relevant documents and examination of the 

witnesses were held. The charges stand proved. 

9. 	That with regard to para 5(11), the respondents beg 

to state that is not true • As stated in the above pars the CO 

Shri DJ. Deori, admitted the charges on the day of first bearing 

itself, and hence no further proceedings requiring exhibition 



• 

-6 

of the relevant documents and examination of the witnesses 

were held. The List of documentary evidence were furnished to 

the CO ( Sbri D . • Deort ) in the Anneare '3 to the memo no. 

p'2/DJ. Deori/99-'2 000  dated 12.04.2000. 	As the CO (Shri 

D .1. Deori ). adititted the daarges in the first hearing itself, 

no further steps of examination of the Listed documents were 

ne ce esiated by the inquiry authority. 

10. 	 That with regard to pars 5(111) the respondents 

beg to state that the inquiry report was furnished to Shri 

D.X. Deori as stated in pars 4(VI)aboe. 

ii • 	 That with regard to pars 5(IV), the respondents 

beg to state that due procedure as outlined under CCS(COA) 

1u lea 1965 has been followed and punishment awarded thereof. 

12. 	 That with regard to pars 5(V), the respondents 

beg to state that is not true • As stated in pars 4(111) above  

the inquiry officer vide his Letter no. IiQtD £. Deori/2000 

dated 23.01.2000  notified that the bearing of the case was 

scheduled to be held on 31 .(8.2000 at 1300 hours requiring 

Shri D.X. Deori to attend the proceedings either alone or 

accoapanied by his DEP1TCE ASSISTANT • lurthor in the proceedings 

ot the bearing in the case on 31 .C8.2 000  the Inquiry officer 

duly asked the 00/ Shri D.X. Deori, if be wanted to avail of 

the facility of the DBFCE ASSIANT. But be (00)replied 

that be wanted to plead himself on his behalf and not willing 

to avail the facility of his MEMWCH ASSISTANT. ( Copy of 

DaiLy order ieet" Order no • 01 dated 31 .C8.2 000 enclosed 

as Annere 'Be) 
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13 • That with regard to para 5(91), the respondents 

beg to state that no each ground has been made out by the 

applicant. 

14. 	That with regard to para 5(VIl), the respondents 

beg to state that the Appellate Authority the OPMG *,NB Circle, 

&tillong duly had gone through the appeal and relevant records 

of the case and observed that the appe.laxit has not raised any 

point, technical or otherwise questioning either the disoip1inry 

proceedings instituted against him nor has be said anything 

which can gFve him any benefit of doubt about the c*iarges labelled 

against his and henoe the appellate authority rejected the appeal. 

15 • 	That with regard to para 5(YIII), the respondents 

beg to state that the punishment awarded is based on the findings 

of the inquiry authority and was imposed for sufficient reasons 

as provided in Rule 11 of CC8(CCA)rule 1965, and hence propor-

tionate to his offence committed by the CO. 

16 • 	That with regard to para 5 (ix), the respondents 

beg to state that for the good and aifficient zt reason stated 

above the order of punishment and order of appellate authority 

was passed. 

That with regard to para 5(x), the respondents 

beg to state that this does permit Shri D.X. Deori to violate 

the conduot rules and misappropriate public money. 

That with regard to para 6, 7, 8,  9,  10 and 12 0  

the re sponden.t a beg to offer no comment a. 

verification...... 
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I ICA-2 ION -  

I, 	Gj 

being autborised do hereby verify anddeclare 

that 	 st the atements made in this itten statement are true 

to my kiowledge, information and believe and I have not 

auppre esed any material fact. 

And I sii this verification on this 	tb 

day of June, 2001. 

ng 

Ct / 
.. 
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• to hLO eWVLCO vnftt tho OD)nt( 	X2 any ropruiotation io 
• rooeivcd on hie hahalC Vrom cmtholr p000n in rany=t o! any 

• itto dctl With n theoo prwoodingo it will be pzoowicd that 
5hUL 

 
io tto of si ci rep?o entacion 

it hcit3 boon Mcdo at his AnstaftoO and action will be 
• ta'n ago.tnot hiiii for violation of kulo 20 of tllrm ,  CCS (corni.tct) 

• 	ru1oe, 14. 
The receipt of thc Tenh may b ct 

r • 	 - 
tiraCtor of portal 5ervicer 

• 	• • 	• 	• Arunchal Prrdth flivn 
• • 	 Yngr 	791 111 

cntd., . a . 2/.. 
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